
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	289 o 	199g. 

DATE OF DECISION_ 
18.02-1993 

K. Jbbasali 
Applicant 

Mr.M.R.Rajendrsa Nai 	
Advocate for the Applicant / 

Versus 

The 9ib Divisional fflCer_Respondent (s) 

( '.L, Alapu zha_and_others 

Mr. Kodoth Sreedharan, ACGSC 
Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. A.V.Harldasafl, Judicial Member 

and 

The Honble Mr. R. Rangaraj an, Administrative Member 

Whether Reporters of local papers may be allowed to see the Judgement 
To be referred to the Reporter or not? 
Whether their Lordships wish to see the h'cpy of the Judgement 

To be circulated to all Benches of the Tribunal ? 

JUDGEMENT 

(Hon'ble Mr.A.V.Haridasan, Judicial Member 

Tba.applicant a casual labour with teiporary 

status under the Telecom District Manager, Aleppuzha 

has filed this application praying for a declaration 

that he is entitled to be absorbed in a Grip 'D' 

post in preference xx. .-t- hiuniors in the Annexure-Il 

list and for a direction to regularise him accordingly. 
relief 

claiming the abeL the applicant had f lied a repre- 

sentation befpre the 2nd responded on 4.6. 92 atMflexure-IV. 

This rresentatiOfl Is not yet been disposed of.Z-c 

. 

/ 
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2., 	When the application came up for admission 

today, the learned counsel on either side submitted 

that it will 	 the respondents are 

directed to dispose of the representation within 

a reasonable time. In view Cf the above submission 

of the learned counsel at the Bar, we anit this 

application and dispose it of with a direction to 

the 2nd respondent to consider the representation 

submitted by the applicant on 4.6.92 at Annexure-IV 

and dispose Ii.t of in accD rdance with law, within 

a period of two months fran the date of cpimiunication 

of a copy of this order. There is no order as to 
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